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  O R D E R 

 

30.09.2019  Having heard learned Counsel for the Appellant and being 

satisfied with the grounds, the delay of 12 days in preferring the Appeal is hereby 

condoned.  Interlocutory Application No.3040 of 2019 stands disposed of. 

 The Appellant – Liquidator filed an Application under Sections 35(1)(n), 

45 and 66 of the Insolvency and Bankruptcy Code, 2016 (I&B Code – in short) 

on the ground that certain transactions including transaction for the cars of the 

Corporate Debtor have been made which are undervalued in terms of Section 

45. The Adjudicating Authority (National Company Law Tribunal, Kolkata 

Bench, Kolkata) by Impugned Order dated 25th July, 2019 having considered all 

the relevant facts came to a definite conclusion that there is no undervalued or 

fraudulent transaction on the part of Corporate Debtor and rejected the 

Application.  
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Having heard learned Counsel for the Appellant, we are not inclined to 

decide whether the sale of a car is undervalued or not while sitting in Appeal.  

The Appeal is accordingly dismissed.  

 
 
 

 

[Justice S.J. Mukhopadhaya] 
Chairperson 

 

 
 

 
     [Justice A.I.S. Cheema] 

      Member (Judicial) 
 

 

 
 

[Kanthi Narahari] 
Member (Technical) 
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